
177 Written Answets ASADHA 22, 1920 (Saka) To Questioll& 178 

2 3 2 3 

30, Ghazipur 13 65. Sahuji Nagar 5 

31. Gonda 21 66. Shahjahanpur 13 

32. Gorakhpur 6 67. Sltapur 10 

33. Hamirpur 3 68. Sonebhadra 8 

34. Hardoi 11 69. Sultanpur 11 

35. Hardwar 10 70. Tehri 19 

36. Jalaun 6 71. Udhamsingh Nagar 13 

37. Jaunpur 25 72. Unnao 12 

38. Jhansi 10 73. Uttarkashi 5 

39. Jyoti Ba Fule Ngr. 7 74. Varanasi 22 

40. Kanpur 4 (b) Details of exchanges to be modemised: All Tele-

41. Kanpur Dehat 10 phone exchanges In Uttar Pradesh have been modemised 
except Cross Bar exchange at Agra which Is proposed to be 

42. Lakhimpur 18 replaced during current financial year. 

43. lalitpur 9 Functional Autonomy to MTNL 

44. Lucknow 14 3747. SHRI AJIJ JOGI: Will the Minister of COMMUNI-

Maharajganj 9 
CATIONS be pleased to state: 

45. 
(a) whether the Govemment have dropped the pro-

46. Mahoba 4 posal of converting Mahanagar Telephone Nigam Ltd. into an 

47. Mainpuri 6 International Nigam; 

48. Mau 6 (b) if so, the details thereof; 

49. Mirzapur 7 (c) whether the Govemment have prepared a special 
package to provide functional autonomy to Mahanagar Tele-

50. Mahamayanagar 14 phone Nigam Ltd. by separating It from Telecommunication 

51. mathura 27 
Department; and 

52. Meerut 10 
(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
53. Muzaffar Nagar 21 MUNICATIONS (SHRI KABINDRA PURKA YASTHA): (a) There 

54. Moradabad 9 Is no such proposal under consideration of the Govemment. 

55. Nainitial 18 (b) Not applicable In view of (a) above. 

56. Padrauna 9 (c) No special package has been prepared to provide 
functional autonomy to MTNL by separating it from Telecom-

57. Pratapgarh 5 munlcations Department. However, the Government has 

58. Pllibhit 4 
accorded 'NAVARATNA' status to MTNL by virtue of which 
It Is authorised to have enhanced operational and functional 

59, Aithoragarh 4 autonomy as applicable to Navaratna Companies after Its 
Board Is broad-basiKl. 

60. Pauri Z1 
(b) MTNL has been given autonomy to take Its own 

61. Rampur 5 investment decisions upto Rs. 200 crores In anyone project. 

62. Raebareli 7 
It can form technology joint venture companies and strategic 
partnerships In accordance with Government guldllnes. It can 

63. Rudraprayag 7 effect organisational restructuring and can create all posts 
upto non-Board level. However, these power can be exer-

64. Saharanpur 20 clsed by MTNL after Its Board Is broad-based, Govemment 
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has also given powers to MTNL for purchasing equipment and 
stores required by it without reference to Department of 
Telecommunications. 

[English] 

Interface Among Research Network, Industry and 
Academics 

3748. SHRI V.M. SUDHEERAN: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) Whether the Government have taken any decision 
to have a strong interface among the State-run Science and 
technology research network, industry and academics; and 

(b) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCES DEVELOP-
MENT AND MINISTER OF SCIENCE AND TECHNOLOGY 
(DR. MURLI MANOHAR JOSHI): (a) and (b) Science & 
Technology activities in the country are promoted through the 
science & technology agenciesJdepartments and network of 
research institutions, academic institutions and the industry. 
Government have recognised the need for strong interface 
to forge powerful partnerships among the S& T research 
network system, industry and academics. This is being 
ensured by having strong representation of the S& T research 
network system, industry and academics in the S&T Policy 
making bodies of the Government, Research Advisory Coun-
cils of the National Research Laboratories, Governing Coun-
cils of the academic institutions and other such bodies. 

Allotment of PCOnSDISTD Booths 

[Translation] 

3749. SHRI AN UP LAL YADAV: 

SHRI BIJOY KUMAR "BIJOY": 

Will the Minister of COMMUNICATIONS be pleased 
to state: 

.(a) the number of PCOIISD/STD booths allotted to the 
women in rural areas of Bihar particularly Banipur, Trimuhanl 
Ghat. Bahara, Darbhanga regions during the last three years; 

(b) whether all the women have got the connections; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI KABINDRA PURKAYASTHA): 

(a) (I) The total number of PCOIISD/STO booths allotted In 
rural area of Bihar during the last 3 year.; = 1160. 

(Ii) Particularly in Banlpur, Trimuhanl Ghat, Bahara, 
Darbhanga, 13 PCOIISDISTD booths were allotted. 

(iii) No separate records are maintained for women 
applicants. 

(b) and (c) Not applicable In view of (a) above. 

(d) There is no provision :n the rules to treat women 
in special category. The PCO is allotted upto 5% of working 
capacity of exchange as per position in the waiting list. 

[English] 

Publication of Research Paper. 

3750. SHRI AJOY MUKHOPADHYAY: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the study published in the Joumal Current Science 
that the number of research papers published by Indian 
Scientists is declining, with the country slipping from eighth 
position in 1989 to 12th in 1992; and 

(b) If so, the reaction of the Government thereto? 

THE MINISTER OF HUMAN RESOURCES DEVELOP-
MENT AND MINISTER OF SCIENCE AND TECHNOLOGY 
(DR. MURLI MANOHAR JOSHI): (a) Yes, Sir. 

(b) The study is based on the Science Citation Index 
(SCI) database of four years (1989-1992) brought out by the 
Institute for Scientific Information (lSI). USA. During 1980, 
SCI database included 35 Indian Journals in its coverage. 
This coverage has shrunk from 35 in 1980 to 12 In 1991. As 
a result, the number of research papers by Indian scientists 
included in SCI database has gone down as compared to 
1980 data. From 1991 onwards, the number of Indian joumals 
covered in SCI is constant. Infact, in absolute terms the 
number of Indian research papers published has increased 
from 10468 in 1991 to 11160 in 1992. 

Compensatory Afforestation 

3751. SHRI SOMJIBHAI DAMOR: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether any targets have been set out for compen-
satory afforestation for the State of Nagaland in pursuant to 
Forest (Conservation) Act, 1980; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) and (b) Compensatory afforestation is one of the essential 
condition stipulated while giving approval for diversion of 
forest land for non-forest uses. Compensatory afforastation 
is generally required to be done on equivalent non-forest land. 
In case of non-avallabllity of non-forest land and in certain 
categories of proje(.Is, it is required to be carried out on 
degraded forest land double in extent of area being diverted 
under Forest (Conservation) Act, 1980. No target have been 
set out for compensatory afforestation for the State of 
Nagaland In pursuant to Forest (Conservation) Act, 1980 as 
no proposal has been given approval till date for diversion of 
forest land In Nagaland under Forest (Conservation) Act, 
1980. 


